CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

0.8, No. 1255 of 1993

New Delhi, dated the 19th Sep. 1995
HON'BLE MR. S.R. ADIGE, MEMBER ()

HON'BLE DR, A, VEDAVALLI, MEMBER (3)

shri gma@mvel Thomas,
s/o shri p, Thomas,
0 Khem Kaushik ka makan,
Villo U'lansa’
Delhi, ese  APPLICANT

(By Adwcate: shri y,p, sharma)

VERSUS

1s Union of Indi@ through the
General Manager,
Nor thern Reilway, Barpda Housae,
New Delhi,

2. The Division2l geilway Manager,
o rthern Railudy, Muradabag

3+ The Inspector of |prks,
Nor thern Railway, Balamau,

-4, The Secretary,

Rilway Board, Reil Bhawan,
N ew Delhi.

(By Adwocate: shri K.K.patel)
0RDZR (DRAL)
BY_HON'BLE MR, S.R. ADIGE, MEMBER (A)

RESPONDEN TS

We have heard shri y.,p. sharma
counsel for the @pplicant and shri K.K,Patel

counsel for the respondents.

2, Both the counsel agree that this case
is fully cowvered by the judgment d@ted 26.5.94
in 0.4, No. 2441/91 Net Rem & Ors. Vs. G.M.,
Nor themn Railway & Ors. Accordingly in the
background of the judgment in Net Rem's case
(supra) we dispose of this 0,A, with 2 direction

g



* 2 e

to the Responden ts that in the svent that

the applicant file a dotaileqy and self=con tain gq
Tepresentation Supported by relegvant documen ts
in proof of Past service, within One month f pom
the datg of receipt of a copy of this judgnen t,
the Respondents will considep the case of the
applicant fop inclusion in the 1ive rasyal
Labour:\Regiater,in dcoordance with lay within
thres mon ths f pom the datg of receipt of thag
represmtation)if' 0 eligible in terms of
circulap da ted 28.8.87, and engage the 8pplicant
8s C4sual Laboyrer ag and when the need arises,
strictly in accordancew ith his seniority
position in the live pagyal Labour egp Regis ter,

3¢ « There will be no order as to msts,

(DR, A, UEDAY:A,I).LI) (SeR. i/vmés:)

Memb er Member (A)
/GK/




